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52(12) Any authority not below the rank of Deputy Commissioner may serve a notice, either before

or during the course of any proceedings under this Act, requiring the operator to furnish such details
relating to-

(a) supplies of goods or services or both effected through such operator during any period; or

(b) stock of goods held by the suppliers making supplies through such operator in the godowns or
‘warehouses, by whatever name called, managed by such operator and declared as additional places
of business by such suppliers,

as may be specified in the notice.

52(13) Every operator on whom a nbtice has been served under sub-section (12) shall furnish the

required information within fifteen working days of the date of service of such notice.

52(14) Any person who fails to furnish the information required by the notice served under sub-

section (12) shall, without prejudice to any action that may be taken under section 122, be liable to a
penalty which may extend to twenty-five thousand rupees.

Explanation: For the purposes of this section, the expression "concerned supplier" shall mean the
supplier of goods or services or both making supplies through the operator.
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